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_stdtemantgfllax.ln 0.As No. 228/2001
will covarﬁéln this application alsos
As written statement fxin‘p@sjfliad
the case méy be listad For hearing,

List on 24,1,02 for hearings

' Member '
mb

2441.02 It has 'been stated by the learned
counsel For the applicants that thay aes
wvantp#t Lo file rejoinder, Prayer iz allowed

'The applicants may do so within 2 weeks £rm
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From today.

List on 13.2.2002 Ffor hearing,

CAE
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13.2.02 Heard counsel for the parties.

Hearing concluded. Judgnment delivered in
open Court, kept in separate sheets.

The applicaticn is allowed in terms
of the order. No order as to costs, -

Membar vice~Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BEKCH.

original Applications No.226, 227 and 228 of 2002.

Date of Order : This the 13th Day of February,2002.

The Hon'ble Mr Justice D.N.Chowdhury,vice-Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member.

O.A. 226/2001.

Sri talthangliana Murray, IFS

Deputy Conservator of Forests (Hqrs)

of fice of the principal Chief

Conservator of Forests, Mizoram, ,

Aizwal- e« o o Applicant

0.A. 227/2001.

Sri Pe Liankhwnap IFS
Divisional Forest Officer,
Kawrthah, Mizoram. . « - Applicant

O.A. 228/2001

sri Vanlalsawma, IFS

Divisional Forest Officer,

Wwild Life Division, Alzwal,

Mizoram . « « Applicant

By Advocate Sri B.Chakraborty in all
the three cases.

- Yersus -

1. Union of India,
through the Secretary,
Ministry of Forest and Environment,
Govt. of India,
paryavaran Bhavan, CGO Complex,
Lodhi Road, New Delhi-110003.

2. State of Mizoram, .
through the Secretary,
Forest & Environment,Govt. of HMizoxam,
Alzwal.

3. The Union public Service Commission,
Dholpur House, Shahjahan Road,

New Delhi-110001.
(Through its Secretary) + « o Respondents

By Advocate Sri A.Deb Roy, Sr.C.G.S.C for
respondents No.l & 3 and Sri A.K.Sarma for
respondent No.2 in all the three cases.

CHOWDHURY J.(V.C)

All these three applications are similar in
nature and accordingly these applications were taken

up together for consideration.

contd..2
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2. Tt has been stated at the Bar that these 3 cases
are squarely covered by the decision rendered by the

Tribunal in 0.A.195 of 2001 disposed of on 4.2.2002.

3. In the light of the decision we diréct the
respondents to take up the matter cf the applicants
and also of the persons similarly situated of the AGMUT
Cadre of Mizoram segment for determining the date of
appointment on the basis of existing vacancies and for
allotting year of allotment as per law taking aid of
the All india, services' (Conditions of Services Residuaryl
Matters) Rules, 1960. The respondents shall complete
the aforesaid exercise as expeditiously as possible
preferably within three months from the date of receipt
of the order.

The applications are allowed to the extent
" indicated above.

There shall, however, be no order as to costs.

( KoK .SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMEER VICE CHAIRMAN

i
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|
|
;
|
4




U g

£ gmafe  wfaeow
Central Administrative Tribaaa}
25 JUN200I

Tayd R
. Guwshati Banch

-Gy

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

Guwahati Bench.

0.A Ho.z,z:{ of 2001

Between
Shri P. Liankhama, IFS

~And-

Union of India & ors. v n

I NDEZX

...... .Applicant

.Regpeondents.

S1.No. Documents Fage
1. Application [foll
2. Annexure- A 1T
3. Annexure~ B Nl
4. Annexure- C & C-1 (9- R0
5. Annexure- D & D-1 R1-3A2
6. Annexure- E 23
ki Annexure- F g F-1 ,2({/2(7
€. Annexure~ G %0’_ 33
8. Annexure~ H 2 35
10. Annexure- I 26~ 2%
11. Annexure- J 56”?0
12. Annexure- K - AN
13. Annexure- hi—a3

Filec By :

,ﬁjg&i;@o-

Advocate. -

e et
.. DL



BISTRICT-AIZWAL.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

Suwahatli Bench.

(An application under Section 19 of the Adm-nistrative

Tribunal Act, 1985.)

0.A.

For use in Tribunal’s Office

Signature
Date

No. - ,‘Z/ﬂ/? /2001

Sri

RBetween

Liankhama, I.F.3.

Divisional Forest Oficer,

Kawrthah, Mizoram.

ot
.

. Applicant.
And
Union of India,
Through | thé Segretary.
Ministry of Forest &

Environment, Govt. of India,

Bhavan, CGO

Pariyavaran

R

Mj?QA Pan, flleetz

425[0,((1@‘
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Complex, Lodhi Road, New
Dg}hi-ilOOOB.

2. State of Mizoram,
Through the Secretary, Forest
& Envirconment, Govt. of
Mizoram, Aizwal. |

3. . The Union  Public Service
Commission,
Dholpur House, Sajhan Road,
New Delhif110601, {(through

its Secretary).

Respondents.

1. Particulars of‘order(s) againét,which the application'
is made

, i) The Applicant assailed the action of the Respondents

in not promoting the applicant.to'the I.F.S. cadre

in the year 1990 with the fear of allotment from

1986 when the applicant was fit and eligible and

when the posts were available 'but instead the

applicant ‘wasz promoted on 26.9.96 with year of

allotment as 1992 . The applicant also assailed the

action of the Respondents 1in causing Qelay in

reviewing the cadre and holding meeting of the

selection committee which has thereby delayed the
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scope of promotion to the posts IFS and ‘getting

allotment of year.

i1} Order dated 29.6.2000 passed by the Govt. of India,

Ministry of Forests & Environment by which the year
of allotment and the seniority of the applicant vis-
a-vis was fixed.

Jurisdiction of the Tribunal :-

The application declares that the subject matter of
this application is within the jurisdiction of this
Hon'ble Tribunal.

Limitation

The applicant also declares that the present
application- is within the limitation period as has
been prescribed under Section 21 of the‘Aéministrative
Tribunal Act, 1985.

racts of the case -~

That the applicant is a citizen of India belonging to
the Schedule Tribevcommunity of Mizoram. The applicant.
is entitled to the rights and privileges as guaranteed
uﬁder the Constitution and.the relgyant rules framed
thereunder. - |

That following due procedure, the applicant vide a
notification dated 7.5.83 was appointed upon promotion

as Assistant Conservator of Forests (ACF in short) in

vacant posts created vide notification issued by the
L e Contd.
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Govt. Being so appointed,” the applicant thereafter
underwent two years raining for Diploma Course in
Férestry,

A copy of the order of éppaintment

dated 7.5.83 is annexed herewith as

| ANNEXURE-A.

That the applicant thereafter vide an ’order dated
26.6.87 under memo No. A 32012/2/87-F3T issued by the
Respondént No.2 wés appointed upon promotion as Deputy
Conservator of Forés£5/9ivisional. Forests Officer
(DCF/DFC in short) and was  posted as DFC, North
Vanlaiphai. |
A copy of the said order dated 26.6.87 is annexed
herewith as ANNEXURE- B.
That the Govt. having realised that undue hardshiﬁs
having been caused to the Rangers in delaying their,
promotion to the post of ACF, the Govt. therefore vidé
an order dated 24.5.83 was ,pléased to reckened the
service of the applicant as ACF w.e.f 3.2.82 which was

letter corrected as 31.1.82 wvide corrigendum dated

25.5.88.

- copies of the order dated 24.5.88 and 25.5.88 are

annexed herewith as ANNEXURE-C & C-1.
That as per notification dated 26.3.85 issued by- the

Govt. of India, Ministry of Forests & Environment, the
weeeen.Contd,
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total availability of seniority posts were 9 cﬁt of

whiéh there were 6 posts for DCF from which the

prcmotion guota iﬁcludes 3 posts. )

That thereaffer vida an ordar dated 2.12,88, the

applicant’s appointmeﬁt to  the post éf Deputy>
7

Consarvator af Forasts /Dl%lalﬂnal Forests Offlcer {DFO

in short) was reqularised with effect from 26.6.87

i AN

and subsequently Vide‘orde;,dated i.11,91, his sérvice
as DFO was confirmed w.e.f. 11.12.90,

Copies of the said order of reqgularisation dated
2.12.88 and order of confirmation dated 1.11.%1 are
annexed hp;ewith as ANNEXURE- D & D-l;

That on 18.7.91, the Govt. 'of Mizoram published the
seniority'list of DCF and in the said seniority list,
the apallgant was placed at serial Nc

A copy of the said seniority list dated 18.7.%1 is
annexed herewith as ANNEXURE-E.
That it .is stated that the state of Mizoram 15 &8
cqnstituent of the Joint Cadre Authority in matters
of notional allocation of the promotion quata for the
4 constituents units as framed by the Ministry of
Environment and Forest, Govt. of India which 1s the
controlling authority. The Govt. ofvxgdia accordingly

vide official letter dated 25.1.95 sought concurrence

from the constltuents units for approval for
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..

distribution of notieonal allocation. for promotion to
the post of IF3. The Respondent No.1l through such
communication clearly admitted that state of Mizoram

has under utilised the posts from the promotion quota

.which has thereby caused injustice in getting

promotion to the IFS cadre when posts were readily

available. The Govt. of Miéoram accordingly vide W.T.

massage dated 21.3.95 gave 1ts no objection to the

game .

A copy of the letter dated 25.1.95 and the W.T. dated

21.3.95 afe annexed herewith as ANNEXURE-F & F-1.

_That the seniority posts of the state of Mizoram which

was earlier 9 in number, vide a notification issued"

by the',Govt.l of India was raised te 19 which
includes-12 posts in DCF rank. | |

A copy of the said notification dated 26.10.95 is
annexed herewith as ANNEXURE-G.

That finally vide an order dated 26.2.96 issued by
the Respondent No.l exercising power under Rule 8 (1}

of the IFS (Recruitment) Rules,1966 réad with Rule

9(1) of the IFS (Appointment by Promotion ) Regulation

-,1966, the ap@licant was appointed to the IFS with

immediate effect and his sepiority was fixed at

serial No.3 in the cadre of IFS.
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copies of the order dated 26.9.%6 is Annexed herewith
as AﬁNEXUBE~H.

That  being aggrieved, the applicént submitted
rgpreﬁéﬁtatian on 18.2.98 making a prayer éherein to
appoint him to the IFS cadre with year of allotment as
1990 when he became eligible for he having joined ACF
in the year 1982. ’

A copy of/such representatién dated 18.2.98 is annexed

herewith as ANNEXURE-I.

That finélly>vide an order dated 29.6.2000 issued by

the Respondent No.1, the applicant year of allotment

in the IFS was shown to be from 1922.

A copy of the said representation. dated 29.6.2000 1is

- annexed herewith as ANNEXURE-J.

That the ~applicant begs to state that having

appointed in a substantive posts which is very much -

ovident from the allotted cadre strength for promotion

quota, the unnecessary and unexplained delay caused 1in
cadre reviewing and helding meeting of the selection
committee has deprived the petitioner to get promoted
to IFS from 1990 when same.became due. Tﬁe applicant
cught to have been ﬁrcmoted from 1990 with year of

allotment as 1986 when he was fit and suitable for

the appointment to IFS.

~
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hat fhe appiicant hunbly begs to state that had the
applicant been promoted to the post of IFS with year
of allotment as 1986 when same becahe due, the
petitioner wéuld have heen promoted by now, to a

higher scale of pay. The applicant instead of getting

‘the higher pay scale is being given lower pay scale

and as such the pay scale has remain stagnamt for the
last few yéars.\ﬁ

That it is sfated that the service conditions re}éting
to promotion, appointment,‘selection”etc. in matﬁers
of IFS cadre are Governed by the following rules,
namely- 1. The IFS(Recruitment) Rules, 1966. Rule 4
speaks about method of recruitment and Rule 4(b)
provides for promotion from subsﬁantive mempbers from

state Forests Services. Rule 8 provides promotien from

SFS cadre an laid down that the number of person to be

recruited should be 33 1/3 %.

2. The IFS (Appointment by Promotion) Rules,1966.

aule 5 «deals that every vyear list of eligible

‘eandidates who have completed 8 years of service has.

to be prepared which in case 'should include number of

eligible candidates as 3 times the vacancy. The said

rule also speaks about that the list has to be review

every year and if there is any adverse entry same has

- to be pOmmunicated to the>Central Govt. Rule 8 of the

vor......Contd.
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said Rule provides for the State Govt. to appoint

person of SFS cadre to appoint in cadre posts.
That the applicant humbly sates that the action of %he
Respondents in not promoting the applicant to the IFS

cadre when posts were readily available and when same

became due has been dene in most arbitrary and

malafide manner exercising power colourably. The
promotion ought to have been done by reviewing the

cadre and holding meeting of the Selection Committee

in time and in ;he instant case there was no cadre .

reviewing and no meeting of the Selection Committee
was held since 1987.

That the applicant officiated in IFS cadre posts on

w.e.f. 26.6.87 on senidr scale which was within the

knowledge of the Respondents. The applicant is

! N .
entitled to be promoted earlier to IFS as per

Explanation to the  IFS (Regulation of seniofity)

‘Rules, 1968 .

That the applicant begs to state that the Govt. of
14 / " .

India issued a circular for holding DPC laying down

the gquidelines to be followed therein. The Respondents

in the following case has overlooked sych guidelines

~

for whfch the applicant was made to suffer.

 That the applicant further begs to state that when 1t

being the admitted position that the applicant was
' ' ) veveeer..Contd.
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completing 8 years of service. It i
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aligible for promotion to IFS in the year 1950 after

Ul

also the admitted

position that there was no cadre review since 1284 and

the selection committee did not held its meeting since .

1887 as enshrined ﬁnder the rules and guidelines. As a
result of éuch unreasonaple and “unjust act, no SFS
officers from the state of Mizoram could be promoted
when pésts'were available at 33 1/3 % which has also
left the qouta‘under utilised and causédyhardships to

the applicant. The Respondent No.l in a similar

circumstances admitting the hardships caused to the

gF4 cadre from the gstate of J & K and has allotted

/

year retrospectively when same was due by issuing a

otification dated 28.2.97. The applicant Dbeing |

similarly situated deserves similar treatment.

The copy of the notification dated 28.2.97 is annexed

herewith as ANNEXURE-K. | .
That it is stated that the selection committee which

cught to have met every vyear for preparing a ligt

panel as per rules framed under IFS (Appointment by

. promotion) Rules, 1966, but the meeting of the

selection committee has held on 1995 after a gap of 8

years clubbing all the unfilled vacancies and promoted

20 SF8 officers. Had the meeting been held regularly

and the service of the applicant would have been

Q

L .....Contd
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earlier to 1987, the applicant would have been
promoted to IFS when posts were readily available and
when same became due to the applicant.

That being highly aggrieved by the arbitrary and

* malafide act.on the',part of the Respondents in not .

promoting the applicant to the IFS cadre in the year
1990 with year of allotment as 1986, the applicant has

approached this Hon'ble tribunal with a prayer to

refix his year of allotment as 1986 by'q quashing and
setting aside and/or modifying  the ~ order of
appointment to IFS dated 26.9.96 to the extent and

restoring his pay and senlority retrospectively as

done in the case of Mr. J.M. Choudhury IFS of AGMUT

cadre. The applicant being similarly situated deserve

same treatment.

¢ [

Grounds fof present application.

For as per Explanation 1 of the IFS ¢ Fegulation .of
Seniority) Rules, 1968 ever since the first seleéﬁ
list @repared by thé Selection Ccommittee constituted
N
under1"Reguiation 3 of, the IFS (Appointmént‘ by
Promotion) Rules, 1966, the’ period of 'continuous
officiation in senior post declared has to be counted.
since the applicant was officiating .in a seniorfposts
since 26.6.87, hence his due date of promotion to IFS

would be in the year 13990. 4
.”..."(Zdntd.
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For that the Respondents never took stéps in holding

~

meeting for preparation of lists for promoting SFS

officer since 1987 and -clubbed the vacancies which is

contrary to the rules and did not éppoint IFS officer

f}om the promotee dquota {n_the year 1985, 1986, 1987
aﬁd 1988 for which the applicant was denied for
promotion to IFS cadre. \

For that from the‘entire sequence of events és sﬁated

above it is apparent that the Respondents have caused

unreasonably delay in holding the meeting of the

"selection Committee since 1987 and the entire action

was exercised malafidely and arbitrarily for which the
case of promotion to the IFvaas further delayed and
the vyear was reckoned as 1992 instead of 1986 as by
getting promotion tbl IFS cadre, one 1is entitled‘ to
have bettér service benafits.

For that it being apparent that posts were readily
available and the applicant ought to have been

promoted to IF5 in the year 1990 with year of

allotment as 1986 and for such ir:egularity, the

appiicant was deprived of service benefit and
seniofityAand his service remain stagnant for years.

For that the Réspondents have regularly recruited 43
IFS officer during 1985-95, whereas as per IFS

(Appointment by Promotion) Regulation, 1566, out of 43
weeenr..Contd.
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eats, at 33 1/53%, 21 sSF8 officers ought to have haen

w0
Ly

~

promoted.

For that the action of the Respondents in the instant °

case besides being arbitrary, illegal, malafide and

blased iz alse violative of Article 16, 19 and 21 of

the Constitution of India as because of delay the

A Y

applicant was deprived of better service benefits to

which he is legally entitled.

For that the action of the Respondents in the instant.

case is patently malafide and punitive based on

irrelevant and extraneous. consideraticon, the order

“dated 26.9, 96 ‘and 29.6.2000 needs to be modified by

asking the Respondents to allot year of allotment as

1286 when it felt due to the petitioner.

For that the impugned action besides being arbitrary ,

"illegal and malafide is alsco liable to bhe condemned

and . set ~aside' as same has Peen done whimsically,
capriciously .and under colorable exercise of power.

For that the order so assailed ana the.action has been
done in violation of the principle of natural fustice
and administrative fairpléy. The order as such is

liable to be quashed and set aside.’

For that in any view of the matter the impugned action

is bad in law as well as in fact and as such the same

is liable to be guashed and set aside. \
eeenen.Contd.
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Details of Remedies exhausted :-

The applicant declares that he has no other
alternative remedy other than te approach this Hon'ble

Tribunal for getting redressal.

Whather Any Appeal or Suit is Pending In any Court

With Regard To The Subject Matter In Agitation:

That the applicant further declares tﬁat there 1is no
suits, application or writ petition pending before
ény court or tribunal with regards to the matter as

agitated in this petition. |

Details of Relief Sought for:-

Under the facts and circumstances stated abgvef‘ the
applicant humbly prays that this Hon’ble Trikunal may
be pleased to admit this application , call for the
records and after hearing the parties may be-pleased
to pass an order directing the Respondents to promote

the applicant to IFS with retrospective henefit from

the year 1990 with year .of allotment as 1986
restoring his seniority and retrospective séﬁvice
benafits by setting aéide and/or modifying the order
dated 26.9.96 {(Annexure-H } and 292.6.2000 ( Annexure-
J) and/or pass such order/orders to which the
applicant is entitled as per law and egquity ihcluding

the cost of the proceedings.

Interim reliefs if any :-
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under the ‘present facts' and circumstances, the

‘applicant reserves his right to ‘press for interim

order when situation arise and if therg is necessity
‘-. . ‘ . . . . 1 .
fér the .zame. _ oot 3
= S ) , }

RN

particulars of I.P.O :

I.P.O. vrgé.saqz’s&ag dated 23— (-~ 2001 for  Rs.

50,00 (Rupess ?ifty : "only} is enclmse@. SN
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YERIFICATIO

#

I ,S8ri P. Liankhamé , presently working as Divisional
Forests Officer, Kawrthah , Mizoram  and as‘applicant in
the instant application dai herepy verify that the
ﬂstatements made in this instant application from paragfaphs
1l to 4, © and 7 are true to my knowledge and belief and
the - rest are my humble submission before this Hon,ble
Tribunal. ‘

1 sign this verification on this st“oday of

June, 2001 at}Guwahati.



"/ ..

~ 1T~ - N
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. FOSUTEDE DEPARTMENT, . /é%
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HOZI1ELCAZLQH ‘ @
Dated Aizawl, the 7th May, ¢83, : =?_,
‘v o NGoA.1202Q/1/81~xwi 3 in ihe interest of public service, the

_:,Vanar(A&ministr ator) of Fizoranm is p&emued to promgte the
*f‘l,awing three Raugers to the posts of 4ssistent Conservator of

[ Ebresta in the seule of pay of'*se650=30a7&&mj5@81Gnéeuﬂﬁeﬁwﬂﬁm

4@»120@/«p.ma plus %cﬁ allikances as admissibie from time %o -

%ime with effect Liba the date of Joining vhe pusi. Pronotics is

given in order of sénicrity ak- given helow ¢ -

.

1, Snrd T Lionknana
o 20 mni R.Laln ”,h@!'a
.- R 3. Shrg F.L&lch:me

The °hgv¢ gramuﬁ&cns are. made ayain@t Zheo vacgg? E@sﬁs
of ﬁmﬂl Rt Conservator of Iﬁrcw«u cresied vide FR., 1757787 .

| Vol.I/$97 of As‘ jeecg FORL37/The81/83 of 30.3.81 ana FOR.1/80/p%
of “$3.10.81 ?rﬁp@ﬁthvﬁﬁf and re*eﬁ od till 29»?QSL vide &@iiﬁﬁiﬁﬁ
R@ﬁzif” dated 24.3.03%, | S _'”’ ek

A
. . Sife VopSoYhDAYA 7 FTte
. (R - Sgeretary Lo the Hovernaeat of dlzoram,
: Forezts ﬁﬁparmkent , oo e

. ¥ ¢ s
e ad .

HQEO IiG.ﬁuﬁZO:ﬁ-’&["[é *1 Z}sf._w""(l A«L(aé."‘ii.’ ti ? . 2"1&3’; 19&?}@ f
Copy tos : -
e P“'vute epc“»*érw %6 the Luaﬁ@%&?ﬂﬂ” lizoranie
s P53, e &mcm UUL&t@P;.L?OI&ﬁa ‘
Je Pohesto Spesicerdiy.Speaker/filnisters,
By D0 8w 6 ”%1nf ”scra+a“y, Misorean, . -
9. A1l uecre?;ricmﬁ Govte 0F ﬁiz@rames L
6o fLY Heads of udnartnont 170r9 . :
?56 Ae{&af 0'1 3 | ang ﬁi.l.,, ,., .
80 eﬁtll }sFnge
\ Y. Persons concerncd,
10. Perscnal Files concerned.
11. Director of Accounts % ﬁrea*ur‘ea Az@hwls
12@ %ﬂ&i’ulul.crg Z“I‘itxi'_-l £ & x c:i.fai.%‘l ir;@m as
93 Tressury szim“?g Afzay v/luengleli/Saiha,
b, Cuard ﬁiééa .

-

. uﬁ/oujnﬁnvpﬁ;s _
Under Secrekary ta the Govt, of Mizoram,
Foraste ikpariwent. :

m&&

@;;%A'ﬁlruw_wﬁsﬁfﬂ%wmx B | |
W-ﬁﬂ\&r&xz . 1

N Z,, [l -

ot ~od
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. . GOVERNMENT OF MIZORAM ,
o ENVIRONMENT ‘AND FORESTS DEPARTMENT
é
¥ . i :
j _ NOQTILEFEICATION
o . T Exen, .

Dated Alzawl the 26th June, 1987

- No, A 32012/2/87~FST :.

tovappoint the following Assistant Conservator of

The Governor of Mizoram is pleased

Forests

on promotion as Deputy Conservator of Forests/DiVisional

‘Forests Officer in order of merit 1n the'ucale of

pay

Rs, 2200=75=2800=EB=100=4000/= p.m, plus’ otner allowahces as

admissible urder the rules from time to t?me with

from uhO date of their Jomlngo

effect

mhe app01ntment is made on adhoc ba51s for a’

short period subject to regplurlsatlon_ln accordence with the

Recruitment Rules and that‘sucﬁ an appointment will not bes oW

on the person a claim for regular appointment and

for the purpose of seniority in that grade,

-that the

service rendered on adhoc basis in the grade would not count

¢

5T A
g - ~Eed Post against . Place of
Noﬂ o Name ef Offlcere which app01nu posting
« ‘ . - ted ; '
1, Sri‘R, Rozika - FOR L6-C/75~80/116 'D,F.0,Darlawn
R S ‘ Dt, 24.10.80 - |
2, 8ri B, Suanzalang - FOR 37/74-81/93 D.F.Q. Champhdi
‘ , Dt, 30,3,81 S ‘
‘./“_3o Sri P, Liankhama e FOR 37,/74-.81/9q D.,F.0, North
. - ___Dt. 3Q@3 Vanlaiphai,
4, Sri Lalthangllana Murray- A 11013/8}80«FST D.F.0, Lunglei
A - Dt, 7.7.82 : S
5, Sri Liankima Lailung = A 11013/3/80=FST D.E.0. Tlabung

Dt, 7.7.82

S3/~ 0.N, KAUL,

=l

Secxetery to the Govt, of Mizoram,’
Environment & Forests Deptt,

cont

Godifioh b fre toos wﬂ%ﬂ*w |
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Whereas the posts of Assistant Conc=rvator of Forest
were f£i'led up cent-per-cent by direct recrudts during 1975-1983
without observance of proviszions of roster in the approvad
c. Recruitment Rules causing undue delay for 2ligible Rangers in
appointment to the post of Assistant Conservator of Forests
on Promotion, % ' : ' |

And.. whereas having been placed the above mentioned
anomalis before them, the Review D.FP.C.. in its mzrting held
on 10-4-1986 is .of the opinion that there hds bden mome bonafied
mistake in the filliho up of the posts of Assistant Conservator
of Forest during the aforementione period and the mistake |
being found unintentional recommendied that the interese-seniority
between direct recruits and promotees should e arrenged keeping
in mind the principle of roster and notified as suhh§ L

"How therefore, is pursuance of the Review D.P,C.
recommendation, the Governor of Mizoram is pleased to order that |
the date of appointment of the following officers to the post

of .Assistant Conservator of Fokest shall be reckoned with effect
from the dates shown against each for the purpose of seniority

and fixation of pay in the grade of A.C.T, but nc arrear accumie
lation. during the intervening period will be permissible,

Sl.No, Name of Officers - Déte of appointment.
1, shri, P ,Liankhama 2 3-2-19€2 ,

.2 Shri, 3,Lalnghaka - . - 5-11-1982 ‘
3. Shri. F,Lalchama - © 9-5-1983 '

S3/~ F. ROTHANGA
Under Sccretary to the Sovt, of Mizoram,
, Envirenment & Ferosts -De” artment,
Memo No. 2,19026/1/83~FST " Dated v, the 24th May '88
Copy to :=-

1. Accountant Gencral, Assam ctc,, Shillicng,

2, Director, Accounts & Treazuries, Mizoram, Aizawl,
3¢ Chief Conservator of *orestay Miz rarm,

4p Controller, Printing & Stationeri:s with 5 spare
copies for fawvour of publication in thre “izorata

| Gazetue, ' _ B i
Person;Concerned, : ’

o Treasury Officer, Aizawl/Luanslei
Personcl file of person,; concernc
e All D,?.0.s8 for information

Guard File, '

OO0 I
-]

- —gh

( F. ROTHANGA ) .
Under Secretary to the Govt, of lizoram,
Envirdoment & Yoragta Dopartment.

0

Cg%ﬂtiginJ» t tatove Gﬂ3 s§7w<2aamgﬁn¢J1 :

/
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_ GOVERNMENT OF MIZORAM S
ENVIRONMENT & FORESTS DEPARTMENT . -

R L iic Iy Rl

Datsll Aizawl, the 2bth Mav,1988

No. Aa19036/1/83-Fb1 Date of dpp01ntmo' ppearlng in the Notifi-
cation 1soued by the, Department Vlde NoaA 10036/1/ou»‘

dated 24,5,'88 in respect of the oLflcers mentloned therein may |
be read as follows:-

Sl,No. Name.of'foicers | | Date of appoirki eqﬁ
1. $hri P.Liankhama __31-1- 1982

2. . shri B,Lalnghaka . 3I=10-1982

3. Shri F,lalchama | 1-5-1983

. Sd/=- F ,ROTHANGA.
Under Secretary ‘to- the. Govt of Mizozfu
an1ronment & Fbreota Depdrtmente
MemoNo A»19036/3/83~FST dated Alaan the Z%th an31988
Copy tose= , )
’ Accountant Cenelal Assam etc, Sbillonge
Direetor, Accounts & mreasur;es, Mlzofama

e .

.0

Chief Congervator of Forests, Mizoram

B W N e
H

]

oomtroller, Prlntvng & Statlonerlesg MleramL o
~with § spare copies for publieation 1n the 7
- Mizoram Gazattee '

5, Persons concerned,-

GehTreasury'OfFicers, Aj ‘1/Lungle1. o Ty
7o Personal File of the Offieer concerned
,%, All Divisional FOreqS Officers.

9 Guard Flleg

— ;
7"'// 2% \ T '
(F ROTHANGA) :

: Ulider Secretary to.the Gove, of Mlzoran,
- : o _ Environne t & Forests Department

ek

ft-;

oxbefial o e ko ot o e airiad
e
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& SOVERVMENT OF MIZORAM
) ,&f EMVIRONMENT & FOREST r, D7 AREMEND

NOTIFICATION

. e

Dated Aizawl, the 2nd Dec,, 1958

Ho. A, 32012/2/87 FDT : In the ittérest of pﬁbl‘c servige, the
Grrernor of Mlzoram is. clodSed to ‘order rpgulalluathh of the
{woc app01ntmen+ of tha following pthOﬂS as Depucv Conserva-

tax of Forests/Divisi bnal Forests officer with effect from
£96.6.1987.

w* ’ ) ) . R S

Pu Rczmila, DCF/ DFO

Pu B,Suanzalang, DCF/DFO

Pu P,Li&nkhama,.DGF/Qgg; ‘
Pu Lalthangliaha “urray, DCF/DFO |
Pﬁ‘iiamkima Lailung,)Db?/DFC . K

Ny
L3 ?

-lg‘hp

w
-

Sd/ ~ F., ROTH-ANGA e
nder Secy. to the Govt, of MLzoram,*
Env1ronmcnt & Forest: Department Z ﬁ

6 ¢ O . :

Memo No, A;32012/2/87-FST Dated Aizawl, the 2nd Dec,, 1988
Copy to &~ - ‘ )
1. Seccetary to Governor, Mizoram
2. Private Secretary to Chief Secretary, Mizoram.
3, All Secretaries, Govt. of Mizoram,
4, ~AAll Heads of Departments,. Mizoram,
5,  Accountant Geheral, Mizoram etc, Shilleng.
6., Director of Accounts & Treasvries, Mizoram.
7.7.ControL13r,iDr1nclnc & Stationeries, Mizoram with
- ' 5 spare copiers for oubllcatwor in the Mizoram ?
Gazette, _ , I
8. Treasury Officer, Alzawl/Lunme:L/SmLhaC
9, Officers &oncerned,
10, Personal File concerned
- 11, Guagd File,

\ T s

( F. ROTH A&TJJ Mo

‘Under Secretary to the Govt of Mizo.-

_ Envigonment.& morests Department
o ; Ak
; '. i ) - ;/j '

* 0e e
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) Goted Adwavd, the Yot Hovy 197,
- A A > t - . .- A . ) K Ly . 'Y - s e ]
06031013 the Covernor of fiworan in pleased
to confirm the followin: buonuty Consorvetor ol Forewts

gervetor of Forects in the scale of pay Ra, 3000-4500 a5
sho.m belo: «ith effuct Dyoa 116k Decembor, 1900, ’

e B ey ‘ ’ - {
Zo S L@LlTal l'?llr L : : '
' SR CAR iy :ﬁ.y o ' '

o ‘ o 39 '*]'1.1.0111'311"" : B - o ' S . !
o ]U"l . . .

by Vanlelsawns

ST B, Indngdailove - (
“ooy - Golneye . _ o | :

© 6, Elbine. Thenskhums. o A/ X !
' o ] . . - DT .
. ‘ . J'QL\JL LI GTIANG lxv
Serretsrry to the Govt, of Lilzordm,
ST . C Environm nt ¢ Forests Departments = /
L Kemo lfo m/f"'TJ/'i,fz;lj-«i:f';,-"i? © Dated hizavl, the let Fov, 91,
Conj tos - ‘ _ .
10 HECTE 1- \m/ SREE » of Hlwzoram,
ol : cbo . .
35 K o)'o
"'.1':, e I‘Jo, it SA
5. All bf),.n ~.1. ! .
6. A1l }f I'."-:.ucrti*len'; ¥
7. Accoun neral, ASQ. 30 ‘”\7\1 "
3 Cnallann. | -

Uv of Accountr,

Milzoram,

9, Controlle

p‘e-.-.l Chiei Conservaotor of Foreats,
‘ izoia wig LImoiiie ,
4 ’l ' (/ ": G ey e e I ul £ SRR
tt A«~l~l RN KRN v Ly PRRY e e
OJ. i tor ol (_’TE' Ty OX vl( i \
. fdzewlsbouy rclio, Twnsled/ o
3 ; g SR L o

ficers vithin

1£~ y\ /”\.‘

*f\l ll‘ .[! *4‘& )
'_,!L::c.rv'l' .z:rﬁgf T o the To Fiamoiam,
ronuent o o 4c\r~i,.‘ Depa:tmn Lo
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SO THONL LN 8, FORES héhz’diﬂl’iﬂ-l-ﬂ‘ '
HOYMaAFicCcivIon
f Da.ed tizawl, “he 18th July, 91,
; LOQA.3EO u/1 ‘83-FST : Phe Soveraor cf MiZOVéw-i" Ilench |
~ to deturaine the Finsl interse-ceniority. of ithe folloyvii: |
. Leputy Conservetop of Foregie bhelonging to the Mizoram
I State Jorests Service under the Dnrironment and Tor.ste
Departacnt ag ghiovr helow :-- ! ) |
T. Pu R, lozike | B
2. vfu B. Guanzalane : |
_ 3. Pu P. liankhama 3
?: 4. Pu Lalthangsliana lusray
g 5. Pu Liankima Lailung
;f " 6. Yu Vanlalsawma
,;;, To erHmingdailova Colrey e ‘ - "
!! g. Pu €, Lalvuana
' 9. Pu Albina Thangkhume,
. Sa/~ L SALGLRA -
e ' ’ . Secretury to the ﬂov#.lof Iisoxam, .
- ' ' CEnvironmer ¢ & foresty . Popnriman Wl e
1 O
- 'bemo ho Ao )2020/1/82 F'l ¢ Doled Aizawl, ﬁhqﬁﬂBth Julyg.,

T  The I‘rlnc:v.pml C]Lx el Co 3350'1:'\!’&'3:0)?‘ : F “I'. .f‘ I‘LS s y
- M17oram, Ama&w] ) ol '

i' lfyil J ) A.‘l‘““
| Sl
; 2, The Conserva tow of Forestis, Nortinvn Circle o
| . Alzawl, Southein Circi. Lunglei,lnﬁﬁouruh @ » - v
| Davelaopment Civelc, sinawl. Egjp . o :
3. P.5. to Minister, Env:roluent ¢ c}Jorents
e
H : Department. fgiﬂ 5
[ ‘ 4. . R .
it 4o ALL Divisional Paresle Officersl: i) \
5 S.x/ﬁfficurs'comcelmcd, 5:$
! . . . , . | .
6. Pergonal file of Officers concegfod.

7o Guard fillo, S gf". . x
R N 20 S DR

{ _.J',"“uuu HCTIAeA Y

| o - Deputy Secrctiury to the Govtl, jof Mizoren, . .
’ Pitvironsunit o FQICuﬁE(!)'palﬂmwulto R (Qf E '
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Mo. 13013/1/95-1F5-1 Dated the!25th January, 1995

Dear Shri s

The Mintstry of Favironment and Forests, as  the Cadre
Controlling Authority for the Indian Ferett 'Service, wishes to
seek the concurrence of the Joint Cadre: Authos1ty (JcA) of the:
AGMUT Joint Cadre, in the matter of not1ona1 . alYocation of
promoticn quota vacancies 2mongst. Lhe four: conft1Luan units

»
~

namely ., Arunachal Prade<h, Goa, Wizoram’ angd. Unﬁon Territories ?,

As you are oaware, afler coming into cxlgtcncv “ofo.tho JCA
during March, 1989 (le., afte attainmenty of olatohood by the -

then Unton territorics of A:unachpl Prades h, Goa and Mizoram'I

Y., ne  select 1ist, constlitueat unitwive siafor promotion -to-

S Indian Forest SCIV\CG ‘could be drawn up fo'ﬁthe ynnrs‘1988band*”
Conwards malinly “for the rcason that the Mipkolry wae not in &
“position to scend ‘the requisition to thelUPSC for want of
information regarding number of vacancicéal available or Tikely .

to bcmnavaﬂlab1e ‘A cach const\lucnt~un$l“qf’tho Joﬁnt}fCadro
for the' period in question. R SRR

com<tituent - unit on onotional ‘bas '..;*(dee JCA decision
contained ¥n  the Minutes of ite mcct1n9 d;ted 20th  June,
1990,) ~e JCA could not formally takc: up and decide -the

norxon/ 91location of promotion quota V4C1qcies in rcsppct,of'

Indian; Fércft Service. i

3. A a result of thic <ituation, thiolMinistry have beon
recetving o mumber of §

. ¥ . ’ 41
from &FS Office. Avsolciations requestin
aarly convening of Yhe

ﬂthl’ Mindwtrey for
posting of the L4} dtion Ceommittes for
offecting promotivns 0f4c1‘q‘hlt off!(({‘lﬂrnwn from State
Farest Service to  the fndian Forendt qﬁ‘th" under  the IFS

. TRV IR AT
2. Further, .whi1c in- the cace of 3%ijng H$a, the: Joint .
Cadre hulhority ‘had alrecady con*idc:odnhnd Lok~ a “formal
~decicion regardxng allocatign of promotxon“vacanc1cs to eadch

‘

representations Hofl from the the CSFS
C(Fficers of the coprstitfient unite of'Lhd“JnﬁnL Cadee us ~21s0

W
1}
il
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i
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}
i
i




o e > B §
- S ' 5 ;

N e T o ‘ A%
E,/\\."rﬂ’ o ) - . v B & x‘g\
LM C g | “ ;

. il . . . X

P "\
4, Since  formal - dcci?ion wcgauding a]]o ntﬁun of "prometion’
quola  vacancies. to cach fconstituent unit on notlonal bnsﬁf is

required to be taken, as was done in th(?lufc of TAS and 1PS,

atoa prerequisite  for convening the neeting of Lhe ¢e10c110n
Commitlee ‘through the Union Public Service Caummiesion, we
would -~ Tike to request you. to give youxj_T0|mnl ~concurrence
tmmediately, ac o Member of JCA of the| |AGMUT ‘Joint = Cadre
Authority to the proposals contained iL-Lhc ucnc10fcd Notc
which distribules the promotion quota vh(untib« amongat the
four 4 constituent, unite.  IThe notional r loculﬂon fe on  the
same principles, as  were carlier Con*ldcxgd and pprovad by
the JCA for IAS and IPS. VYou would k1ndly app:ec te Lhat the
State. Forest Servite Officers des erve thieiri duc <Rare el

AT India . Servicee which needs Lo bc p«ov‘dhd to thom withaul
further de]ay ;

Shin

_ ! 'sfﬁ _ :

h, We are addrese an the commun\CutionI T@Lhu other Membors
of the JCA, for foxmul concurrence/deci jie ’ B

With cegardse,

’ Yoursgﬁinccre\y.
; E | ,SARQ(‘HMAa mny
Coshrd 1. Ringu, : }f*q
Chief Sccrevary ‘ PLE

-Govonnment of Arunachal Pradesh, |
ltanugar

Shrd F. Pahnuna, ' ‘ ¥
Chicef Secretary }

Governmentiof Mizoram.
Aizawl-796001 -

Shri . P.S: Bhagnagar,
Chiel Sccretary

i S I

~Gaverament of Goa, : ; j g{. i . 4
Panaji. TS A [ -
N

Copy to : Shr\ V. Lakshmi Ratan, Joint Sceretary, bepartment
of Personncel and-Traiﬁihg. Nuffh BYock, New Delhi.

L A N |
X\'A\ <% o \4, S . 1. l/ v )

i

CLIARME SHWAR JHAJ. . o
te the Government of India - |

- b\,‘ﬂ“\

Joint Sccreluu
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, %gte for the considaration of the Joint Cadrd. ‘Authority for the 1

*S Cadre of Arunachal Pradesh, Coa, gMizoram and Union 1
Texritories. I '

. o R ]
R I " '
[ 4{ Do

AGMUT Cadre offthe Indian Forest Service comprises
the State of Arunachal Pradesh, Goa, Mizoram and  the Un&on L
Territories of A & N .Xslands, Dadras Nngar Fave]i & Haveli &
- Daman and Diu, Fo:merly, the consatituent' nnits of the AGMUT
‘Cadre were Union Territories and for promoti ns of officars. to
S IFS in accordance with the proviaiona conEninod in- che IFS
(Appointment by Promotion) Regulaciona,iqk966 a combined
}feeniority list used to be prepared., Now with the formatfon of -
’QStaLeu of Arunnchal Pradesh and Mi?OtJmﬂ and. Goa, . th@,
‘ expectation is tnat the State ForestvService Officers be]onging
;-to these threc states of the Joint AGMU Cadre will“ 11>
promotion.té Xndian Forest Service and be post@d within the co
_ utnto, as 1n tHe case of othar Stata Cadres. | ‘ ‘.' ‘ ‘;J: T

ettt

RO o
'2. ,Minietrx of Environment & Forest|{is oxamlnin& propoaulu CO S f !
considar prémotion of State . Forest O£ficora of thase Stacen f: -
aoporataly/und the UT officera in ong noniority liat, as baﬂoro
' for prOmotion from SFS to IFS. To achiave thin, tha promotion
fquotu for ;pach of .the three sthtas and all  che Union ‘
“Tarritories (A & N Islands,” Dedra &- Nagar Ha\ al1 and Danan and . S |
- Diu) in .the AGMUT Joint Cadra has {to ‘be ; #orkod out - and the
; vacancies 1n the promotion quotn for ‘each ‘unit has to be
'decidcd. i' ' s '?;;; . le..
;'3. So far' as- working out the promoflon} quota - £or théﬁ"
conacituent units of. AGMUT Joint Cadre is ccncerned Incnsa of
" XAS “and IPS officczn, the Minfstry of Home Afﬁnirs havo ndopted
' tha principle chac the promotion quotn 18 . rocuired to ba- worked
;.out in prOportion with the sentor duc; posts in - aach”
. constituent .unit, viz. Arunachal Pradeshl Goa, Mizornm nnd
‘U.T's. U.T's taken as one unit.| In accordnnco with tha.:
hprincip]aa adopted {n case of IAS 'nnd' ;?S,, Miniutry of ;
- Environment & Foreats also proposes to det rhina the promotion S e
quota 1ncanc(of Indian Forast Sarvice a8 decailed balow :9', BN :
3.2 In the Joint. AGMUT Cadre of. tﬁe IFS,‘thare are 61 scnior
. duty posts nnd with the addition of Central‘reputacion Rcoorve,
i the total number of senior duty post works‘ﬁut to 73.
Break up oo ' - Scniorit lduty ponts
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. The  promotion qudla Vi the Jolind A(HU]‘tddl0 of the 41857
A oo0ut 1o 24 po<te, in accardance with plUVl“ﬁou‘ contained An
5 C Recrultment)  Rules, 19063 el the unamber  of  peraogs £
cecruited by poromotiaon in any Sl..’ntv(r or grouppofl  Statec ehadd }
nol,any time, exceed 33 1/3 per cent of  thep.cadree. glrenatd. ;

Moltdonal | apportionment of ' the avallable 747 8Bate” hmonost Cahe i
constituent. 'egpcntf of Lhe Cndrc'Lhuarworhznpglwu'<follow,suyﬁl TEITAN

| ' ' N lf : SUNLES J

; A& N J<lande, Dadra Nagar Haveli B ‘ -

: nud Dnuwn\ A biu :a;,;QZifﬁn Cned e ey '

: BN _) o ’w 13 .g_' e S i . ;

' Av ul1.|<||.11 fﬂni{g{rﬂl}? R ﬁg&- iUl Wt o pasty 1
GCD ' 0(. !," ' » Ll s n i

‘u”“ X \ i Py | g

Mizoram )|4 .t:; ' ;

R n Iad -;

Total . 2q %hpt:u ; ;

' codp N

: Fipir ST |

2.1 It the Joint AGMUT Cadre of the IF_. it o far 19 SPFS 1
of ficers  have been promoted ta IFS and it idficted that fn case :
of Arunachal ’Pradv'h and Goa, thcrc hat beenih¥cessy utilization ;
ofi'promotion :quota, In cace of Arunachal fig ld("ll._l againt 11 F

available po,l-, 12 officers otood prumplcd?u:d i case-of Goa, S
againnt 2- pdate, 4 officers <tlnod pfom@tcd.ﬂdfn rewpect of  UT.
wegment and  Mizoraw, there hat becn uthuiu“ iration of - the -
nlomnltuu quutﬂ hy 3 and 4 paste acupctlivoly}(%unnwu«u' R

' - A Ry |
4éf Iof-'um up, in the Joint AGHUi Cadnc’bdﬂ\ho liu.“ againit .

- 24 premotion-quota’ posts availtable, 19 offﬁéﬁ s drawn froms Che "+ L H
State lMorect 'Service hive so far heen paomot'l to IFS O po'itlou o
astan 3.4, {9895 . SES oficers promuted (rdmdihe 'oqmeul Tand 0
Miroram <ecqgment, there has been uudv|wutt117hfibn. ’*“_‘?“ Joof) W‘g

g - S L TR L
5.7 In oarder to work oul vn&anci?* in vach of ‘the -4 <cgmente T
of  the Joint AGMUT Cadre, it i< nececutary m t cdistributle  the v ?
promotee offuccr" amongst the four cou.tltucml uunL' fou,whxch» -4;(
de¢licion of thc Joint Cadrc’ Authointy i now;aoﬂxctlcd ' M|nx“l|y ‘h
of Home Affails have indicated that fia yuuquf LASSaind IPG % the : ;
JJCA of AGMUT ! cadre hae decided ta. notional¥yl.gie- allogate; n11 1he Vo

available prohotee (A3 and 1P3 officcre dmonq,ﬁflho !0uq4 pgmou!'
of the Cadre,: concidering the pocition az onl'28.12.,88, Ta ovder:
to en-wure that vacancies in the predoetion duotu that would.arisc
to future  are  available to tiv “FS10fficere} of Mizoram and U1
Leagment s aspiring - for promot .« Lo lhcx  S and a#leo . in .
Gone sderation. of - the fact thar the ¢ wcnl"wé cogmente o hiave “not Ei
ac (u[':ir-cl promation powt< in the <trict propoption to the - numbher: i
afl oo dutly poste, the promolv* u[(ifm'.1\l'v\y 1Y) I'v\"ll‘-t‘ ai i
flh( carticat  out  of “the thoce p:o'eully“"onV!nq will he ;?
hibtionally alYocated to cither Hicoram or Ulifae . S il
G* Aflter. concurrence - of the ;g '(nz'r<¢3110(u|\nn"orf“fhc ‘1@‘
available promotce officers. ui :IFf7% sin the =orm¢uf¢,nf Mizaram;iand i
U.1-. 14 vrecelved, the Minictiry of fnviron%chl and forests will ‘Ta
fnitiate action for promotion of SUS Officers: Y thr CudlC‘uﬂdcT J?
the 1FS-{ Appointment by promotioni chulnl'On' in i 4
with Lhe constitutent, unite of the Coudee, = [ ‘
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i
PROMOICE. OFFICERS IN THE IND}AN‘ﬁhﬁfsﬁ SERWICE

. ---,pu.,-g»-m---.--.a...-o-—.—..»--......-.....a....-.....-...—.--awnuu

-%.No.  Name Ycar of Date of
o aiiotmcnt b\rth i

- a-......; ~~~~~~~~~~~

et e e B b m ke e ee el e e m e e e e s

fﬁkUNACHAL PRAD SH

S/ Sy, : e o : ,
G.5. -Thapliyal 1969 13.01.37 : 33.03.1995
S.K. Raha - 1969 61.07.44° | 30.06.2002
R.P. Neog 1569 01.09.42: T 31.08.2000

CSWNL Kalita 1969 - - 01.03.46. ' 279.02.2004
K..Namchoom ¥969° 01.04.45 | 31,03.2003
B.S. Baniwal 1979 % 10.06.48 30.06.2006
P.K. Sen 1979 01.07.42 31.03.2000
I. Miliang ' 14.03.50 | . 31 03.2008
L.K. Pait ' ‘ 22.08.%3 31, 08 2011
M. Namsoom '29.05.51 : 31.,0%5.2009
ALK, Chatterjec 1980 26.%5.49i P31, 0‘ 200?

) . ! A
oA 5 | i

e e D~ sy

V.o Savant 1969 25.07.42 | 31.07. zooo~
F. Rangel = 1969~ 26.03. e 28, 04.190
A, Mazalkar 1980 .27, 03 391 . 31.05. 199/
. Naik - 18.06.49 . 30.06.2008

ULTSL (A& N LSLANDY)

) . i

16, B.A. Mathews 1969 13.06.40 i

17, A.K. Siaha 1979 - .04.04.50

18. 1.#. Khan 1979 15.12.51 1
19, S.M. Moitra C - 05. 07 A1

30.06.1998 7
. 30.04.2008
©31.12.2009

31.07.1999
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NO.Ae45011/6/90-PERG(B)  DATED ATZMIL THE 21ST MARCH'9S (o)
| AARCH

KIWDLY REFER  YOUR LETIER No¢13013/1/9§mIFSwI
DT.25.1,95 REGARDING = PROPOSAL  FOR ﬁoTiopAL~'
ALLCCATION OF PROMOTION (UODA VACANGIES  AMONGST
FOUR CONSTITUENT UNITS OF IFS, AGMU CADRE ()
THE GUVT. OF MIZORAM HAS NO OBJECTION ON TIE
ABOVE MENTIONSL PRO.OSALE (.,
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WIRLISHED "I THE Pﬁ?FTrF nF INDTA PART TIT QF‘T]ON u(l)) s \‘ ?i
@Nﬂagy_;

Mo t/4/9%-A1S(11)-A /,u e
G vnrnmeni nf Tndia :
Miniatry of Personnel, P.G. & Pensions ﬁ
(Pepartiment. of Parannneal & T f"’-ﬁ ning) !

"

Mew Dalhi, tfw=‘02/;)//0 /9

. P NOQO T I 1 ¢ A T.I QN ' ‘#

| : . ¢
. . ..-:." ., . gl .

SR Moo onueooiIn axercige of the pouers . confarrad by

atb-saction (L) of Section 3 of tha all India Services API" 1951 &

(6L of 1951) read with sub-rile ) nf Rule 4 of tha Indian Forﬂct ‘
Sarvice (Cadrea) Rutles, 1266, the Cantral annrnmmn* mn.ff
consal tation” with  tha Government of arunachal Pradasly Gﬂd\ and |
Mizaram ., hereby makaz Lhe fallowing regulabions fur‘rhr-xr Lo amand 1
fhey Indian Farest Servioce (Fixation of Cacie ‘g&rmngth) 2;
.?mgujlxtl<3:;/ L1966, nammly: - ' REITEVR B
‘ : e L -
. ' Ce S
i. L) These regulations may be called. Indian: - Forest ;
o gervice  (Fisxation of  Cadre’ - Strangth) :Sixth | |
RN Amendment. Regulations, 1995. ' - :”|5’- EENPHON )
‘/:%LJLJJHJ / : . : L
‘h11‘$ N L2) They shall come.into’ forrp on- iho dafm §nf ﬁ%air-ﬁjé
lth“'hJ “’T publicaltion: in the OfflP Al Pazeti o '7' P
2. In the Schedule tn- HWP Indian: Fnrsuzf C%er\nr*(ﬂ' (‘l-‘j,,}:_‘at,i_lmnf %
. nf - Gadre Strangbh) Regulations, 19%6," for the -heading lArunachal | b
"o f radash-Goa-Mizaramn-tnion Tmrr1tﬁrimc" and ~qnfr,pgﬁl*qc¢urring;§;
. }hmrmundar, t.he Fo1]ow1ng hwl] ba wacflfufmd namaly., A ¥
e - | R o
o ZﬂRHHH@Hﬁl PRnDFSH-Gﬂﬂ HlZDBﬂH~HHLOH rfRRIWORIFS"" L

1. KRanior anta undar the Govmrnmmntq Of
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Arunachal thdnqh Goa- Mizorwm~Un10n TPrr1iorle% 1: “uh“$5ﬂ‘ ii

Posts unden.the Gavarpmpent 'of Arunachal, PrédaShb ok

Principal Chief Conaerthnr of rorectq"“ ‘.f..' : uf;'; 'ﬁ“. s

\ Chiaf Consarvator of Foca“tq (Dpvglopment) | JLT {Qw

'vﬁ 11 Chinf PNDQHVVAIHP of forv Lq (W11d1119, Haqtplﬁndw'j“ﬁ‘ y'ﬂﬁ‘fﬂ

& Vigilance) i SRR b

. ‘|A . ‘ : h‘:.‘.

CLonservator of Forests (1mrrw!nr111) : : . R
\ o [CAntral, Weatern, Fﬁ’t@kﬂ R Sourhnrn] B L R T
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Deputy Conservator of

Daputy Consarvator
£ Planning)

Peputy Conservator
Project Tiger,

Daputy Consearvator

s, .. B ‘. ._,‘ PR

. . L4
of Forests

haputy Consearvalor of

nf Forests

,Bl(

Foraals

Forests.

of Forests

Mamcapha

nf Forésts

(Forest Hltllcalngﬁ)

(Rmsaaroh.

(Forast

Posts yndetr
cConservator of
Da?y{y Consarvator

Deputy Conservator

Neputy Consarvator
. v

[ Deputy
i

Deputy

Conservator
Conservator

Conservator

re
4

NDeputy

Posts

the Governmani

Forests

af _Goa

"\

(Silviculture)

Statistics..
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R, Field.nirector,,;

.

(Social'ForaStry),*”“’

. _ ' L
0f Forests (Territorial)

of Forests (Caﬁhewjl

of Forestﬁ (erkihq Plan)”
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[(Northarn,

Consarvator of

NDaputy Conservator of FOlP”(Q (Territorial)
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Dapubty Conservato
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*ﬁn' S under the Andaman & [icobar Bdninistration

Principal Chief Consarvator of Foraests . Q‘

Chief Conservator of Forasts & Chiof N1]d11fm erden I T

Conmarvator of Forrasta (

Tmclwfnrl\]) S ' ."J@ﬂtw‘mw
[(Northern & Southarn Cirmles] L R

“.}u‘nz“' Lo “f'
Consarvatbor of Foreats (R@ﬂearch'& )onlnpmbnt) 1
Consarvator' of Forasts (Dmve]opmphr R Htx]isatinn). b

Consarvator of Forasts (WJld)1fn) o ooy 4

Daputy Pnnqolvafnr 0T Foreets (anritoriwl)
[D)gl1pur M1yahundm|, Middln Andaman, Raratang,

South Andamnn, Little Andaman, Nlcobwr IalandQJ

1

Deputy Conservator of Forests (Depot)

Deputy Conservator of Forests

(Blosphera Resarve)- Lo
Py Deputy Conservatar of Forasts (Mi11) - g R

Depy by Conssfvator of
| ;

D?puﬁyvConsarvator,of

Foreata (s lV1cu1tuse)

Forﬁﬁtg (Warlking pla“) . .j  aa1‘ 73117‘

Daputy Conserva&or of Foreste (Forest Hf111<aixnn) | ',~iji{f
3 | Depirty Conaervator of
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Hola |- Prior ta tphme isaum
AUthorisad shrength of  the
larritorjes Padr@ was 100,
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Depu ity Conservator of Forests & thﬂf W1]d11fa Nardﬂn SR
f N ' . . _-:‘_-um X
o a ? R S
vt - T T e
Posts under fho Lakshadwusen ﬁdmlnvctrai1on
‘1‘ . N .
Daruty Ponqarvwrnr of FﬁlPQt & Chief W]ld]]fn Handcn;iiiﬂif. B
o ey e R A

e e S bt L e
Posts undar the ﬁhandqurh Hdm1n1°tat70n e e Al i

"-n.muu Vs b e e :
u ‘ L) .. ) i

ief Wlldlifm waedmnf S A

Deputy Conservatar oF Forn 2ts A Chij

. .. T0TAL: L esi
. Cantral Deputation Recprvm @ ?O@-of T tam | abovea {  ;@~119ﬁ?f

POSts to ba §illad by promotion in
Rule B of the Tndian Forest Servica
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accordance wiih uf;fr,

(Rmrrnltment) L
ens 1 and 2 abova . ‘.2': L3R
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| A }-fﬁ,jl  . i
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(TO BE PUBLISHED IN PART I SECTION II OF THE GAZETTE OF INDIA) Gad i
P [ f..’&j ‘ ;
: : - A
F.NO.32012/1/93~IFS~I S i
s Government of India - o T
. Ministry of Environment and Forests et i
¢ o e
| Paryavaran Bhavah,] P 531
CGO Complex,Lodhi Rd.,, ;;?
, New Delhi - 110003 "

- In, exerc1se 'of the powers conferred by sub-rule (1) of
rule. 8 of qthe;Indlan Forest Service (Recruitment) Rules, 1966f

read with

Forest Serv1ce

sub-redgul

Dated the 26th September, 1996

e fsg ikl

~ {
L N W T age

AANOTIFICATION

B

ation "(1) of regulation 9 of the . Indlanﬂr

the President

undermentionéd twenty officers of the State Forest, Servxce of ’
Arunachal Pradesh, Mizoram . and Andaman ’ ~'& 'Nlcobar-
Admlnlstratlon, ;constitutent . units- of the ' Arunachal

Pradesh-Goa- Mlzoram and Union Territories{AGMUT)- cadre,to the .
Indian Forest Serv10e
allocate
under sub-rule
(Cadre):.Rules, 1966:-

n-.----nus-a--.u-n.-o—--c-n--uuanmmm—m-umn“c.u--d---cc-...--c-u-—.-nm-—n—m-m-g-qsd

(Appointment by Promotion) Regulations, 1966,

‘i= pleased to appoint with immediate effect: the.’

(1)

,',‘.:.'

DRI BRI

them to the AGMUT cadre of the Indlan,Forest Service'

"against the existing vacancies and to:

of rule 5 of the Indian Forest’ Serv1ce8£
Pohacoas a0 veed ApkdD edT,
TRLA N mEcte o HPES \%!d) qﬁf':
r"'i P 0 . 'ﬁ
7 e + 1‘1( Y H

| ey

. ay ¢ ,(M'

Hmingdailova Colney Ckfvhgtj§>/;

S.No.  Name,of.the, officer , _Date.of’ blrthgfgﬁ
n-nwn“h‘ﬁ%-—a—-nmm-umu———n”n‘-———--onm--u——————-——g——anaum——— (N
e el 'a""'“ Py f:.::: : i NI 1‘“‘& l\l’.((i‘
__f_---_ii;__--_ _____________________ ————— ------E_ZLZ_ZZC““
KR ;' .:_'1‘:A P "f‘." PR . : ' i . . .
¢ . i“ S/Shri ' 33 }0,35: 212 PR : PR Pl G }“
01 R. Modi,, - T S 01.03. 1947“i*“
02 $.J¢ Jongsom ;. .. - B 03.01.1955" ;;'
03 R.K: Deorl o e - 01.03.1959’ ’€
04 S Thlrunavukarasu 04.02. 1954 :;5'
I cit ;}' SR _1‘.!";':,{;:} Al . ~ery :>¢»,/ ‘,‘” T £
- S didd L omgol -
Mlzoramn @ ~. vl bjuun
S/Shr1 ' -
01 R. Rozika \ 01.04.1939 _
02 B. -Suanzalang 31.03.1955 ¢ |
03 P: Liankhama ' 01.03.1949 g
04 Lalthangliana Murray ] 16.04,1959 @ -
05 Liankima Lailung i 10.11.1961}
06 Vanlalsawma 01.03.1959
07 01.05.1959




Andam:n & Nicober Adminintrationx ' KR T I L Qﬁ}
S/Shrl o RN

0L J.P. Miara e 05.07.1954 Gl
02 Randhir Singh * Tt ©17.11.1938 AN
03 - M.P. Singh - rmw;. . 08.12.1945
04 B.P, Singh %V oo ' 0 01.04.1947 . :.oi
05 $.C." Mukhopadhyay ' ' 26.10.1950 R
06 Anutosh Guha ' * “_) o 30.01'1949 RPN
07 George Jacob = : 14.12,1952 . hA
08 V. Chandrapandian~ " 25.03.1953 - .

09 Jitendra Kumar . 27.10.1960° . ;..

: ry C/QC%A%&L&Q&S

S A L F AP R
MRS R (.,ﬁu,?m,: IR

‘Under Secretary to the Govt Aof Indlagiﬂw

R N I Booe i
: P E R L I K SIS I A ] .,
RYPR L{ﬁﬁﬁr*m;ggﬁ. DO o N dus ddiw: bbmgu
To L T P ' ' ' S eniv sk XEET e
i LT A e YL g e - _ . casn tansQiags
" 'The Manager, y SAAIL e ‘ crnoltanmisb
~ Government of ‘India firess, S o Uhdoetnth,
¢ Fardlabad (Haryana) iwlth a copy of Hindi! Versxon).f“‘”bﬁ :
! Lot “‘!.r.:} ',1'_' ;
) ) TRy gl Y8 e ”)i;)“ 1 R 4
A . . .. PRI ”"gx JCUEE R o .. e 1
Distribution: .fw'_ g atshoide g

1. The Chief SecfetarY, Govt. of Arunachal-Pradesh, Iténégaf*@*
2. The Chief Secretary, Govt. of Mizoram, Aizmil. ¢ o
'3. The Chief Secretary, Govt,.of Andaman & Nicobar Islands,f

: port Blalr. o o Eeem oo - e o wiu»-\-‘ -
4. The Pr1n01pal ‘Chief Conservator of Forests, Arunachal Qv B

Pradesh, Itanagar with spare.copies for the offlcers s
concerned.” ER A
5. The Principal Chief” Conservator of Forests, Mlzoram BT el
Aizwal with the spare copies for the officers concerned ”“ﬂﬁif
6. The Principal Chief Conservator of Forests, Andaman &

_Nicobar Islands, Port Blair with the spare copies: fortfhe“

_ officers concerned. o

7. The Accountant General, Arunachal Pradesh, Itanagar.“u

8. The Accountant General, Mizoram, Aizowl SR

9. The Accougxant General, Andaman Nlcobar Islands, Port“
Blair. - . |~ .

10. The Secretary, Union Public Serv1ce Comm1381on, Dholpur
' _House, Shahiahan, Road Qew Delhi.
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‘ o n
The secretary to the Qove, of India, 4 i
Minlstry of Environment & Pozestsa : : :
Paryavaran shavan, . I
C&O Complex, lodi Road, N C
New ielhi = 110003, ’
: ; E
Through s Proper channel. | |
Subj - 3 kssignment 0f year of allotment to ZE&

{ AGMUT ) Cadre = regarding.

|

: f

, . : o
Respected Sir, ‘ ' ' |
With due respect and humble @ukngsigns l

1 an to stdte the fnllowing few lines of prayer for
ﬁdvoug Of your kind snd sympathetic cansééega&¢an.

under prom@tion Regulation vide Minis&fy & kotificaeiaﬁ
Fol0.32012/1/93=1F3=% Gt. 26. 2,96, But eill today, ﬁ1
year of sllotment is not assicned to me even after a - | ‘

o !
i, That slr, X was inducted into Irs (aawe) /-
lapge oﬁ wore than one year. As a zesulg; £4xation ;

| of my pay in a kevised scale was held up. The Fifth

Pay COmnission recomrendgtion gtates that four and nine
years of service in this rule shall ba celc&lgged £rom
the year of allotment assigned to nim gncef Rule 3 of
the Ifs (Regula&ion of seniority) Raieag-zgsae ‘

i)

20 I joined the State Forest: s@rvﬁee on 319Lo
1962 and got promotion to senior scale (UCF) on 26.6.1987,
S0, I was eliqible for pxomoexon te IFS in 1990, But
unfox&unateiya there was no Cadre review from 1984 onwards
and {o no Selection Cnmmiteee meeting.was held after
?98lugithough there is a mandatozy pznvision in the re=
gulations to holg Cadrc review and Selectioﬂ C@ﬁmitc@e
mee&ing every three yedrs and evary year respectively. 1
If the selection Lammigtee meeting was being held and
brepared Select List annually, Z.would have heen appointed.
to IFs in A%QQ and got the year of ailoamant as 1986.

caﬁt&.;..;gz/a
Corifia o betwre otf oot oo
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And as a reau&te I felt that undue thGship has been
caused ko me due to delay in the conduct 05 Cadre
reviews and holding of Sel t;on Committee meetings,

3o T . That S$iz, the same case had b@ea-presentéd §
by the inducted IFS Officers of Jamau & Ks&hmir Cadre f -
&ecentlg and the matter had been settled fovsugbbly

vide Minisﬁzy = le&t@x NO, 130&4/@7/95w1y5m1£ dt e28 2,9?°

in view of the above, I th@geﬁcxe garneste
1y pray to assign me the year of allotment. at’ an early o |
date Withisymnathetic consideration in sccordance with 0 '
the methods adopted in the case of IFS, J & K Cadre
for which act of your kindness I shall remain ever

B vl

grateful to you.

Yours falthfully.

( .P° LLA‘@!{}{}\V& 3 ze '950@
: ' : Principal,
lfggﬁ : ' Forest srainﬁﬁg sohool,
T . Mizoram i& AfzaWlo

i

Advance Copy &uamitq d to the baczetagy to the Govi.
of India, Ministry Envirohment & Forests, New Delhd
for favour of neces azy actione

r

| z
- @

Principal,
Forest Training School,
- Mizoram; it Alzawl.

. ‘
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TcT?l&vfﬁ“ (AGHUTY Joins Cadve of the Indian Fore

A
e | . ;(’,ébi? -

Mew, iouy /1793 =1F&-1
TRV TR AR uf ‘It!i Vo

Hindstey o0 §uwivonuentd and, boresis

Paryavaran Bha Wi . LA Lo e x
todi Ruvad, New Delhd - 110 nony

bated the zg%h ;unn; 2000

B i\

g R D E_R

The ?a&v\ of altotment and seniority of ;Lke following:

e bovne sn the Aivrunachal Pricddesh « faa = i - Uniu?

W hlwé)
resl

il ed friom the State forest Service to tie,

vk 3 At

with = affect from “the diates  and vide cupotificatien
G aiea  A94 ingh each vesul red to be dete rmincdd v Lerms (rfi
fhe ?TO"v’ig'i ona ¢ Rusle 3{2){‘7) and N4y .Q!" {»\n» dadian Fm‘r,-':.l:
S LY VICe ﬂaLQUIéLiun of Sweniorily) Rules, ]Qﬁﬂ‘app\kcnble in their
| :
‘ o
‘ | A, frunachal Pradesh
' Same sl DO “hate of !Nulif}(alhﬁyMQ.
. ' appt. Lo - : ,& Dale :
.-:, -A: ‘1‘ ")‘ll' " ) s i: f‘) . ’
L o mmoefmm mmme  — e e mmap e e S e = s = e
N

Lo i 26,0996 F oMo 3201 2/1/9V-1F5

CoanvLoerdany g L. 76.09.96
."..H'H",]'Mvm A6, 0890 v SR TTR

TR ROLS! .

ol FLKLbeard % 26:.09.96 - o -

~
Je

L0350 & x
Gt il runa ke 10.10.9¢0 - i= do -
‘ (04, 02,543 - B -
WL 4L Ghowdhury ~7.,12.97 3Wuﬂu{320f2/§/93"1f3“l
(01, 04a,40) Wt ¥ 12,97

% ¢

n
!

. Hizovam i
i

. #.Nuzika ‘ 76.09.96 F4No,37ﬂi?/1/93-lfs"!
{01,04.39) : : -idL,?G.Q.QG

ny . bloSuanzalang 26.09.906 7 To- de - i

S 03055 ) ' :

N Dol iankhawa ) B 26.09.90 - d() - i
= V01,034 ~ S
g, Lalthangliana 26.09.90 o= da - ’
Moy ;- -
(16.04.59) :
v Diankima Uattoug  26.09.906 - do -

SURENAE

P TR R T C264049.96 ~ da -
Lo sy |

Hainadailove S 260996 L N (3Y~
‘c.‘“(“-/ ‘ . .

TR T ) AR

el A be R o e el
, %54,3\ : | | B ‘L?;_ig

3
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(. Angamen & Aration
Do AODOR Date of CHalifdcalion Mo, o
Soappl . Lo &obate - , . )
!Cul) TN L.. 1-
Yo Miara : 76.09.96 Ao 3201271 /‘”'lf -k
RRIVAYS , di. ?G.N 96
Fandhir Singh S6L 09,90 - do v jg
SRR NI - ) N
e inah 26.09.96 - do -
RN
oL Sl /6.0, 90 - dy -
T nd L 47) _ o :
SMulkhopadhiyay 25.09.96 - do
RO _ _
e d ek bula A6 06,96 - o -
; IR , )
e dacob A 09,96 - do i
R VS ‘ ‘ :
" Poehaandrapandian S 00,40 - do - b
P05 ) 1
o e Ko A6 09,06 - do -
LT e
i : 17,106,906 LMo 3/(” JV793-1Fs<1
S 50) ' T Jdi. 10,96
" ...||l|(. ' T2, 172.96 Nu.?»Z()] 271 793-1FS5-1
YA di. 02.12.96
cone ol thiee _r.(f'uf v das officiated in-senior poests for
wt rule 2eodE read uwith rute 342)()  of the 1FS
Coe o f finn'u-:ju, Rirbews FOGH prior te* their  appointaent
oo do o the dndiand Yorest Service dnoaccordance with o Lhe C
et Bale 9 al the 114 (cadre) Ru\es hen, - )
A dingly, D teras of Lhe provisioans of 1nd fan Fforest
oot tatyan df o sentoriyty) Rules, 1968 all of thewn excepl
comdbry yhose mawe appears  abo 5L0H0WS under  the
seadesh "\""f"” are placed below Shri Ng'\'\y,oiuj Lamw, IS
cohia has beer cond inuously draving the senior Uime scale
ERKE Lo the date  of  their appointnent t'_',;_‘; S HES an
G ned o thedir i year of allolwent will . be 194 Y Shiei 8,
it ot G pTaced Lielaw Shei Santosh Kumar, PSS (RR:1993) !
= Lo cand 'Hnn'?n'-.Ky ;h'):uing the scuior l i‘im({ scale for - {FS ._'

St af ,!p[»-xini»mnnﬁ of Shei S Chowdhiury lo 1FS on
o his o yvear of abfetment will be 1993,
. | ’
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w o L Ho l3014/0:/ -;IF,S,.%I
B ' government of india -
et ministry or Er\vironm(:nt ang, forests
F . Y . .
JE T _ Paryavaran Bhaxan, C 6§.0.Coz plex,~
" Fno . ‘ ' Lodhi Road, Rew Delhi - .110003.
"ff// ‘ Datvd the 2%th Tobruary, 1997.
. e B
L . The Chief Secrctary,
s 4 fovt. st Jamau ard Kashair,
S*maca.. .
Sul:i- 'Tn ian Forest Service- = 3 % { Cadre - Revisioen
¢ sepicrity.of offizers acoo ointed on the basis
of 19¢5 Select List. .
y ff"‘ \I':::‘Lr' ,
At i _ ' :
a - 1 am cirected to say that S/5hri V.P.Hodi and 27
~o e cerar State. Forest Service Officers of your State ‘were
e zozcinted to the Indien Ferest Service (1FS) of J 23 K
Czzre by pro-.c_.\on vide this Hinisliy's HRoniTicanion
., §o . 37043/07/65-1FS-11 dated '12.5.93, A1l the 28
' L--icers were assigneg lyyl' oas their VYear of
s ki istpent  in oterms of the proviciens of rule 3 (2) {a)
e T 3 (2 (¢) cf the IFS.(Regulaticn of Seniority)
sy voTee, 1463 vice this Ministry's OUréer Ko. 180 4/7/‘?3 -
cz-ovr o ope, 30.10.55 . '
>, ' meprescntztions have been recejved froe t!d
‘ siiicpre o cancernad. thit i the Celect-Liwt- fretis trein.
siesared annualiy, '3s enviseged in. the IFS (Appointrent
-~ Srpmeticn) F:eéu]ations. ;.,66. they would have .been
zn=zintsd  te 1S carlier and conseguently they. would
mzvc sot highecr Yesr of Allulwent than 1831 &nd¢ haigher
ce=lority positd

er thzn zssicned. now.

e e e e—— s

ernment cof Jamee and Kashmir also RN
e relaxation of Ruies/Regulatio o
¢n higher Year cf A‘] ent 2nd sen
{ters  conceranel, tecav < 3
< s

7 tter hec been coisidared cerefully., t is

. feTv othzt’ unduc hardszhip has besn c2usecd 10 These

| oC TTCETEYS in the CongIEr ¢t Tadre REViews

cf Sclection (Topitier ree TTthe
‘e nmoetin ¥ere nheoic

.
TTARD

in view ¢© ve harcdship caused 1o the X
ciiicers, CO{"‘GF'ZEd, the Centreal Govaresent i'n"éx”c'*cis'e' i
T iFelpswers. c:"‘er"e* Sy rule 3- a."*'ne—"#\H “India- ‘
,yjces (Canui.,'\cns of Service: sciduary P‘:tgcr.;) .-

1251650, at ’C’(—-T‘Kc ceasure is pleased €0 assisn- i
PETs “cfizppeint: zent o the S’w.av\cc as sHonh m N ‘ !E
termnauon ot Year et ~Kllotzent > as’ e

= below. Acccrd]ng\y. the : !
e g
i

o N - A . at

¢ 3, TG O €
t
'm )

.- 3‘ 'a"nd-w Cs

COﬂf.}n.Ua‘!ld;....‘..... e . - n".?».'.o'."

e L e
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» . .
z dzte cf appamtme'\t of the e - nfhcer:. have been
b out c¢n the -basis ot ‘“deemed. cadre reyq"@#u,"'
mzlusion  of their names from the-year ~ 1980 onwards
»nizh is  calculated: on the bzeis of vacancies " in .
rrszstion  quotas  at the wppropriate periods and- then
a:ziying the provicions of . rule 3 of the I1FS
(Zzzueiation c¢f Seniority) Rulés, 196E. on the. bas1s of:
mz%r deened Zztes of appointment to the IFs For"
zezisning’ Year of Allotaent and inter-ce renmm"ty
.ftgizznents A 2nd B indicating as to how the vacancies
¥cre ‘2erived 2t e2nd the naces of officere wha voulgd be
2czczzcdsted sainst rach vecansy  aré cnclused’
fer uyfo rnatwor. : . L
——————————————— v-—-u-----———----—--—--~—--L—~~————---~———»—-—-..,.-
< .- Mage ' Deemed Dzte ¢f . Revised
\ zppointcent Veor ¥
: (31st Dec. o'f Allotaent
) ‘_ ' " the yecar) based on
, tal. (3)
e e £ e~ . e e e .o e e~ — - e - - - -
. " 3 4
</5hri '
: V.P . Kod3 _ - 31.12.80 }ggg
K ¥ .4 . Kawooz 33- %2 .
X S zncxma cp. 197¢
¢! S.kageshbendi. do 1978
: y:S.Nercinghia : - dn 1578
z 2.5.Balid Co T do 1978
: L.P2 . Wadoo do- 1978
: VK. Zadoe ' do 197¢.
z. Thinder ¥onan Setl do 578
r Ihatfar ahzed . do e e 2G5 7B
A P e £* 2 S R P ' 1$7€
7. . Shzmie Moh<.Khan 31,1:.€5 1582
1z, TUE.hheed Cziri 31.12.¢¢ 1584y
2! Tubezh Cha*-:’et_‘ Sher:é 3:.12.¢82 1%%5
Z: Izrei Prak G0 mrm e r =T ICEE
celd BRI 31.12.62 1986
o7 2 1686
_i do 1286
13 do 1686
~e . do 1586
o do 1886
- do 1556
zi. o 16256
N Jdo 183¢€
oI, ftgEs lnayatutiah g 1¢2¢ .
g Z.E.lzico éo 1986 .~
KK = A.Fzw2k 31.12.¢92 1988\/,* [
Zi.  uitcar Ahmcc lekce 31.12.67 s
3E:  The rzvisicn presently covers only ‘these officers who
' Szvezzeon gctueliy zppeinted to IFS.gf- J & K Cacére on
the Tzeis of 1955 felect List. .
: .continued
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Dcpartaent of Personnel & Tra1n1ng, North Block
Selhi A!S~I_Scctmon). Their case No. F.No. 14014 /
/.66 - AIS-1 refers. 770 ¢ T

g. For
zz-placed
scrre

N
Tosv so:
EN
Z==y also:

Guard Tile

' purposes of inter-se senxor1ty, they SEall
below - the - direct recruits: of the
pOndxng Year of A11otnent in the same order. '

- B . - .

“7~———"-'-‘—“‘ -

1

Yours fa1thfu11y.

el

{A.5. h.Hurtl)
Under Secretary to the Govt._ f Indwa
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